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g Government of India
Dr. Sanjay Singh faf iR = wEeE
Secretary Ministry of Law & Justice

Legislative Department

D.O. No. 1(66)/14-L.1
9™ October, 2014

Dear Sir,

As you are aware that the Union Government is reviewing the obsolete and
redundant laws in the country with a view to repeal such laws which are redundant or
have lost their significance. The Law Commission of India, in its 248" Report on
“Obsolete Laws: Warranting Immediate Repeal (Interim Report), infer-alia,
recommended repeél of 72 enactments, out of which 24 enactments have been
identified by this Department (List enclosed) to be repealed by Parliament in
consultation with the concerned Ministries/Departments.

2 It is, therefore, requested that you may kindly get the Acts concerning your
Ministry/Department examined with a view to repeal such laws, the utility and the
need of which has served its purpose. This may be taken on priority so that the
obsolete and redundant laws do not become impediment/hindrance in the progress of
the country.

% In view of the urgency and importance of the matter, I shall be grateful if you
could ‘kindly furnish your comments/concurrence within a period of three weeks
otherwise it shall be presumed that your Ministry/Department supports the proposal.
On receipt of comments/concurrence, necessary steps will be taken for introduction of
a Bill for repeal of those Acts in the Winter session of Parliiament.

With kind regards,
Yours sincerely,

b 4,

e
(Dr. San]av Smg
Encl. As above.

Shri Alok Rawat,

Secretary,

Ministry of Water Resources,
Room No. 412,

Shram Shakti Bhawan, Rafi Marg.
New Delhi — 110001.
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S.No.

Short title of the Act

Subject

Recommendation of Law Commission of
India

Government Seal Act,
1862 (3 of 1862)

Residuary
Laws relating
to
Administratio
n

Repeal.

The Act was enacted to remove all doubts
about the use of seals for certification of
certain documents. It allowed the Seal of
the local government to be used in place of
the Seal of the East India Company. This
Act was considered for repeal by the 148th
Law Commission Report, 1993. The Report
noted that documents and instruments
sealed in accordance with this Act might
have given rise to certain rights and
liabilities which have been accepted and
undertaken by the Government of
India/State Government under Articles
294 and 295 of the Constitution. While the
Law Commission did not recommend
repeal of this Act, with a savings clause
validating documents sealed under this
Act, this Act may be validly repealed, since
the situation of documents requiring seals
of the East India Company can no longer
arise.

Foreign Recruiting Act,
1874 (4 of 1874).

International
Relations

Consider for repeal.

This Act empowered the Government to
issue an order that prevented - the
recruitment of Indians by a foreign State.
The Act confers a wide discretion on the
Government to specify the conditions
under which persons may be barred from
being recruited by a foreign State.
According to the Law Commission, in its
43rd Report on Offences against National
Security (1971), such wide discretion
might potentially violate the constitutional
guarantee to freedom of occupation under
Article 19. The 2nd Administrative
Reforms Commission Report of 2006 has
also observed that this Act is outdated.




